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FINAL ORDER NO. 11504/2023 
 

RAMESH NAIR : 
 

 The appellant has submitted SVLDRS-4 form according to which the 

case has been settled under SVLDR Scheme, 2019.  In this position, the 

case has been settled under SVLDRS,  in terms of sub-Section (6) of Section 

127 of Finance (No.2) Act, 2019, the appeal is dismissed as deemed 

withdrawn. 
 

 (Dictated and pronounced in the open court) 

 

 

            (Ramesh Nair) 

             Member (Judicial) 

           (Ramesh Nair) 

             Member (Judicial) 
 

 

 

 

 

 

 

(C L Mahar) 

Member (Technical) 
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